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     O  R  D  E  R 

 

07.03.2019 – Learned Counsel appearing on behalf of the Appellant submits 

that pursuant to settlement, an application u/s 12A read with Regulation 30A 

for withdrawal of the application by the applicant was filed before the 

Adjudicating Authority(NCLT) Special Bench, New Delhi, wherein by order 

dated 26th February, 2019, the application has been accepted and the 

application filed by the ‘Financial Creditor’ has been withdrawn, thereby the 

application has become infructuous.   



 In the circumstances, no further order is required to be passed.  The 

appeal  stands disposed of as infructuous.  The order dated 26th February, 

2019 passed by the Adjudicating Authority is kept on record. 

  

[Justice S. J. Mukhopadhaya] 

Chairperson 
 
 

 
 

 

        [Justice A. I. S. Cheema]
    Member (Judicial) 
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